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Shrl Ranga: What is the latest posi-
tion? The hon. Minister said that in
1964 that was the position that every
public enterprise also had to be per-
suaded to agree to that blacklisting
slong with Government. Is it the
position now that once Government
come to the conclusion that g parti-
cular firm should be blacklisted all
the public enterprises also are to be
expected to do the same? May I also
know whether the present policy of
Government is that when once a firm
is blacklisted and then the firm goes
to court, till at some stage or the
other some finality is reached, the
blacklisting would continue and they
would not hastily remove it just be-
cause one of the courts suggests that
blacklisting should be dropped?

Shri Alagesan: The present position
is that when once Government black-
list a firm, all the Government under-
takings also should treat the firm as
a blacklisted firm. In fact, it is not
only that. Similarly a public under-
taking can blacklist a firm; then that
undertaking communicates the black-
listing order or the blacklisting view
that they have taken to the Ministry
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concerned, and then that Ministry
concerned processes it with the Home
Ministry, and if they are satisfied
that the blacklisting done by the par-
ticular undertaking is correct, Gov-
ernment themselves blacklist the firm.
So, the arrangement is a reciprocal
one. Government blacklists, under-
takings blacklist; the undertakings
blacklist, then the Government black-
lists. That is the position.

As was pointed out, as soon as this
High Court order was received acquit-
ting the firm, the firm wanted the
blacklisting order to be revoked. We
did not revoke it. So they have gone
to the Punjab High Court and have
filed a writ petition and have got the
order suspended. But the Ministry
of Iron and Steel has taken it up. It
is going to argue the case before the
High Court. Whatever be the deci-
sion, the matter is sub judice now,

This firm has been blacklisted,. We
have not placed any further order on
this firm,

Mr. Speaker: Question No. 186.

Shri Daji: Question 191 may also be
answered with this.

Mr. Speaker: It may also be ans-
wered.

The Minister of Education (Shri
M. C. Chagla): Question 191 is sepa-
rate, dealing with pay scales of tea-
chers in various States whereas Q. 186
deals with pay scales of Teachers in
Delhi. Anyway, if you so desire, I
shall answer both together.

Mr. Speaker: If it is convenient for
the Minister, he may.

Pay-Scales of Teachers

+
*186, Shri Yashpal Singh:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shrl Ram Sewak Yadav:
Shri Hukam Chand
Kachhavaliya:
Shri Bade:
Shri Eswara Reddy:

Will the Minister of Educatlon be
pleased to refer to the reply given to
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Unstarred Question No. 3734 on the
31st August, 1966 and state:

(a) whether Government have re-
ceived the report regarding the pay-
scales of teachers in Delhi;

(b) if so, the main recommenda-
tions thereof; and

(c) the reaction of

thereto?

The Minister of Education (Shri
M. C. Chagla): (a) The Directorate of
Education, Delhi are already examin-
ing the cases of teachers who come
within the purview of Ministry of
Education letter of Tth July, 1965.

(b) Salaries will be re-fixed by the
Directorate of Education op the basis
of orders mentioned under (a). The
question of the Delhi Administration’s
making any recommendation does not
arise.

Government

(c) Does not arise.
Pay-Scales of Teachers

*191. Shri Indrajit Gupta:
8hri 8. M. Banerjee:
Shri Daji:
Shri Prakash Vir Shastri:
Dr. L. M. Singhvi:
8hri Surendra Pal Singh:
Dr. Ranen Sen:
Shri P. C. Borooah:
Shrimati Ramdulari Sinha:

Will the Minister of Education be
pleased to state:

(a) whether he is aware of the
continuing agitation in the various
States by secondary and primary
school teachers for better emolu-
ments; and

(b) if so, Government's reaction to
the Teachers’ demands for better
emoluments and for linking of their
Dearness Allowance with the cost of
living and Provident Fund benefits?

The Mtnister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) In general the Government's
reaction to the teachers’ demands has
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been one of sympathy and support.
It has been Government's endeavour
all along that teachers at all levels
should receive at least such minimum
emoluments and other benefits as they
deserve by virtue of their qualifica-
tions and professional responsibilities.
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Shri M. C. Chagla: I have given
considerable thought to this question
and have compared the pay scales of
Delhi teachers with the pay scales
prevailing in other States. I think, on
the whole, the Delhi teachers get
better pay scales than the ones given
in other States. Even so, I agree with
my hon. friend that the emoluments
paid to our teachers are not adequate.
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Shri M. C. Chagla: I think it is a
shocking thing that we should consi-
der a chaprasi more useful to our
society than the teacher; I entirely
agree.

Shri Indrajit Gupta: Is it a fact,
as reported in the press, that the
Central Government have directed
the State Government of West Bengal
that out of the allocations to be
made from the Centre to that State
for educational purposes during the





